I N THE SUPREME COURT OF | NDI A
Cl VIL APPELLATE JURI SDI CTI ON

CVIL APPEAL NO 2895 OF 2006

POOSAPPAN L APPELLANT

VERSUS

G MmN RESPONDENT

ORDER

This appeal has been filed against the order
dated 9t" July, 2004 passed by the H gh Court of
Judi cature of Madras under Section 30 of The Wbrknen's

Conmpensati on Act, 1923.

It appears that the respondent filed a claim
petition under Section 10 of +the Act before the
Wor knmen' s Conpensati on Conmi ssioner alleging that there
was sone accident and he clainmed conpensation for the
sane. The Worknmen's Conpensation Conm ssioner held
that the claimant was not an enployee of the appellant
on the date of the accident and also held that no
accident had in fact taken place and the docunents
filed by the claimant were fabricated. These are
findings of fact and could not have been interfered

with in an appeal under Section 30 of the W rknen's



Conpensati on Act.

The proviso to Section 30 of the Act states:
“Provided that no appeal shall lie
agai nst any order unless a substanti al
guestion of law is involved in the appea
and, in the case of an order other than
an order such as is referred to in clause

(b), unless the anmobunt in dispute in the
appeal is not less than three hundred

rupees.”

Thus an appeal under Section 30 of the Wrknmen's
Conmpensation Act is |like an appeal under Section 100 of
the Code of Gvil Procedure and not |ike an appea
under Section 96 of the Code. Hence, the Hi gh Court
could not have interfered wth the findings of fact of

the Worknen' s Conpensati on Conmi ssi oner
For the reasons aforesaid, the inpugned judgnent
of the High Court is set aside. The appeal is allowed.

Money deposited by the appellant should be refunded.

There shall be no order as to costs.



[ ASOK KUMAR GANGULY]

NEW DELHI
OCTCBER 27, 2009.



JUDGMENT



